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THE WEST BENGAL WAREHOUSES ACT, 1963. 

All Act lo pruvide for {he licerrrirrg of lveref~ulrsrs,  he proper srrpeni.~iorr 
utrrl co~rrrul of licerrscd a'ai-efrorrses o11d cet-ruiri vtlrcr cor~rl~crcd 
nrotteerr. 

I t  is liereby enacted i n  !heFouneenlh Year of lhc Rcpuhlic orIndia, by 
~ h c  Lcgisla~urc or Wcst Bcngal, as follows:- 

1. ( I )  This Act may bc called rlie West Bengal Warzt1ouse.c Act, Shun ~irlc.  

1963. cxr~~nl .  
cornmcncc 

(2) Ir cx~cnds Ln [he whnlc (II W c s ~  Bcngal. 

(3) I r  shall conle into fnrce on such dalc as rhe Stare govern in en^ may, 
hy nodficadon in thc Oflcial Grrrerte, nppoin~. 

(4) T~shall not apply ro warchouscs csrablishcd undcr any orhcr Srare 
S ~r 1878. law lor the time bcing in lorccin [his rcspcci or undcr~hc ScaCusroms Acl, 

1 878, ~ h c  Inland Bonded Warchouscs Acr, 1896 and thc Cenrml Exciscs 
and Salr Acr, 1944. 

Hcn. Acl  
XXI or 1940. 

nlcnr and 
application. 

2. In [his Act, unless  he conlexl otherwise requires,- mhnitions. 

( I )  "co-opcraiive socic~y"mcnns n socicty rcgistcred or dccnlcd 
to bcrcgis~cred undcr ~lle Bengal-Co-operativc Sociclics ACI, 
1940; 

(2) "dcposi~or" mcans a pcrson who has dcposi!cd any goods 
with a warehouseman in a licensed warehouse, and includcs 
any lawful holder OF a warehouse receipl issued by n 
warehouseman under section 22; 

(3) "goods" mcans any or lhc iuricIcs or commodities specified 
in rhc Schcdulc; 

(4) "licensed wnrzl~ouse!' meal1 a warehouse liccnscd under this 
Act; 

(5) "prescribed" mcans prcscribcd by rulcs madc undcr  his Act; 

~ForS la lc~~rn io lUb jc~ ism~d Kcaonsof t h c B i l l . s c t - i l ~ c G ~ I t - i ~ ~ ~ ~ ~  GKCIIC. Erfroordir~nr?. 
ofillc: 16th lunc. 1963. Pan IVA,  page 158.7. fur prwctdings ollhr Wcst Bmgal Lepislalivz 
Asscrnbly. .tee 111c procccding~ orthc mwllngr oithar A s ~ ~ ~ h l y  held on Ihc 27th. 281h and 
30th Augusl and 2nd Srplernbcr. 1963: md for proceedings of  rhc nlcctings OF thc Wcst 
Rcncal Leu1.;13ri\c Cnuncil. rpe ihc nrncccdinc.: of IIIC i~icclinr of  ~hnr Cniincil huld nn rlic 
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(6) "Prescribed Authoriry" means an authorily appointed by thc 
State Govcrnmcnl by notifica~ivn in rlle OJ1Tcial Gazef~c. for 
all or any of thc purposes OF this Act; 

(7) "warchouse" means any building, slructure or enctosurc 
whictl is or is in~cndcd to be used for rlle purpose of sloring 
arricles or com~nodiries on bchalf of persons deposiling thcni 
h u ~  docs not includc cloak rooms auachcd 10 hotels and 
railway stations or any premises whcrc n public carrier keeps 
articles or commodi[ies for carriagc or delivery; 

(8) "Warehousc Authoriry" means an nuthorily referred to in 
seciion 4; 

(9) "warcbouseman" uscd in relation to a warchouse, means a 
pcrson who holds a liccnce under this Act in respecl OF thc 
warehouse; 

(10) "warehouse rcccipr" means a rcccipt issued by n wnrc- 
houseman undcr seclion 22. 

CHAPTER U 

Licensing of IVarehouses. 

3, Any pcrson may, subjecl to h e  provisinns of [his Act, have his 
warchousc liccnsed in respecr or any class or classcs oi goods. 

E~p1rrrration.-Where a pcrson has more than onc wmhouse,  he shall 
obtain a separale liccnsc Tor each werehousc which he desires to bc 
licensed under this Acr. 

4. Thc Sra~cGovernmzni may, by nouficarion in the Oflciul Guzerre, 
lrom ~ i m c  10 time appoint Warchause Authorities with jurisdiction ovcr 
such arcas as may he spccificd in such notification. 

5. (1)  Applications Tor liccnse shall hc madc i n  the prescribed 
rnanner to the Warehousc Aurhority having jurisdiction over rhe area 
within wt~icb tlw warchousc is situaled. 

(2) Bcrorc granting a license, the Warehouse Authority shall sausfy 
i~sclr- 

(a) thal thc wcrchouse i s  suitable for the slorage of rhc class or 
classes of goods in  rcspccl of which ~ h c  liccnse has been 
applied for; 

(b) that the applicant has paid rhc fce prescribed for ~ h c  liccnsc; 

(c) ~ l l i l~  tl~crc is no good and suFficicnl rcasan for refusing the 



(3) Evcry liccnsc gran~cd under this Ac~shal I be i n  sucIl form and shal I 
be subjcc~ 10 sucll tcrms and conditions as may be prcscribcd. 

(4) If Lhc 1Vnrchousc Authority refuses ro grant or renew a license, i r  
shall rccord the grounds for rcrusal in its order and shall i n  pa~liculrrr, in 
cases coming undcr clnusc (c) or  sub-scc~ion (2). srarc spccilically the 
reason lor rerusal. 

6. Evcry liccnsc granlcd under section 5 shall be valid for the Tcrlnsor 
liccncc and 

prescribed pcriod, and may, on application and on paymcnL or rhc rcc ,,,,~d 
prcscribcd for rcncwal, bc renewed from lime lo time by the Warehouse Ihflcor- 

Authority provided [hat the requiremen~s reicrrcd to in clauscs (a) and (c) 
of sub-section (2) of seclion 5 conlinue ro bc satislicd. 

7. (1) The Warehouse Aulhorily may cancel any liccnsc gran~cd canccllalion 
of liccnsc. 

undcr scc~ion 5 or rcnewed under sec~ion 6,- 

(a) if ~ h c  liccnscc has applied lo bc ndjudicarzd or has bccn 
ndjudica~cd, an insolvcnL; or 

(b) i l lhe licensee has substanlially parlcd will] his ownership of, 
or con~rol over, the warehouse or has ccnscd to conducr rhc 
same; or 

(c)  if thc 'hargcs in rcspccl or any goods slorcd with 111c liccnscc 
or of any services in connccrion with such goods arc. in rhc 
opinion of  the Warchousc Aulhorily, cxccssivc or 
unreasonable; or 

(d) if the Iiccnscc has conrravend or failed lo comply wid] any 
of [he provisions of [his Act or the rules made [hereunder or 
of any tcrms and conditions prescribed for  he license. 

(2) Bcfore passing all order under sub-scction ( I ) ,  the Warchousc 
Au~liorily sllall indrnatc Lo ~ b c  liccnscc rhc grounds on which il is proposcd 
to cancel the liccnsc and givc him a rcasonablc opportuni~y of showing 
cause. 

(3) In cases of corning under clauses (c) and (d) of sub-section (1 j, 
lhc Warehousc Aulhnrily, insrcad of procccding undcr sub-scclion ( I )  or 
sub-seclion (2). may issue a warning to LIE Iiccnscc. 

(4) Where a liccnsc is canccl tcd by Ihc Wnrchousc Authority i! shall 
makc an cnwy to that ef rcc~ in ~ h c  rccords of its oificc. 11 shall lurlhcr 
publish a notice of such cancellalion in rhc prescribed manncr and 111e 
warehnuseman shall be bound promincn~ly LO display ncopy orsuch no~icc 
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8. iVl~crc ;I I ~ C Z I I S C  cxpircs O F  I J IZ  rzncwal r)i thc licetlse is rcfuscd or 
wl~erz il liocnsc is ciincelled. [lie liccnscc shall nevertlieIcss conrinue robe 
IiabIc Tor thc gt>rlds already deposilcd with him and shall bc bound by the 
tznns and condirior~sorany warchousc rcccipt already issucd in  respect of 
any gi~ods: 

Provided rbar ~ h c  W;lrehouse Authority may, an the appIication uflhe 
depositor, rcquire [he ~varehouscman to~ranslcr any goods dcposited with 
him LO ano~hcr liccnsed warchousc choscn by the dcposi~or on paymcnl of 
the outstnndin~ charges duc ro ~ h c  warchousea~an. 

Rcz<cln;tblr. 9. Evcry wnrchousemn~~ shall lakc such care oftlie goods deposited 
c;tn: ur 1hc 
guuds i n  his warellousc ijs n man of ordinary prudcncc would takc c x c  ofhis own 
dcpr~s i l~ '~ i .  goods undcr s imi l~r  circu~nsranccs and shall provide thc deposilors 

conccrncd with all reasonable racililics for inspccdon of the goods 
dcposited, in such manner as ]nay bc prcscrihed by thc Warehouse 
Autt~orily. 

UUC 10. ( 1 )  Every warehouseman sllall mainlain his warehouse in 
IllunLcnancc 
OI-WJW- accordance witti thc tcmms and conditions of ~ h c  license. 
h(ir~rts. 

(2) No warehouscninn hh;~ll accept for dcposi~ any goods which arc 
likcly to cause dnmagc r o o ~ l ~ e r  ~ o o d s  h a t  havc been or may bc dcpositcd 
in rile warchousc. 

Plcsc.r~arim 11. Every warehousemi~n shall kccp 111z goods of one depositor 
01- itlvl~~iry of 
gtmd5. scpzlrilrc Irnm (tie goods of orllcr depositors and lrom olher goods of ~ h c  

deposiror for which n separate warehousc rcccipl has been issucd, in such 
lnanncr as lo pcrn~it at all ~imcs of [he identificarion n~ld dclivery of thc 
goods dcpositcd in  his warchol~sc. 

c,mds 11. ( I ) Whenevcrgoods dcposircd i n  a Iiccnscd wnrchousedeteriorarc 
dr[t~i[i~~ling 
I T \  ~w:irc- or show signs t h a ~  rhcy are aboul to delcrioralc lrom causes beyond thc 
I .  1 C O I I I ~ O I  o i  L ~ C  \va~.ehouse~nnn. thc warehouse~nan shall fonhwilh give 
~ l i t i r  
d,sl,osLdl 1101icc 1)1 the fac~  10 thc dcposilor, requiring him to tnkc dclivzry of d ~ e  

goods iiiimedintcly. nitcr surrendering r11c wnrchouse receipt duly 
discharged and pitying all chargcs duc ro Ihc waretiouse~r~an and shall 
s~~nul~nneously  scnd ;I copy of such noricc rorhc local reprcseniativc o f ~ h e  
I , - .  I I - .  



(2) If thc deposilor docs not. within a rcasonable lime, co~nply w i ~ h  
rhc norice givcn to him undcr sub-sccrion (I),  [he warchousen~an may 
cause thc goods 10 be rcmovcd from h c  werehousc nnd sold in rhc 
prescribcd manner by public auction ar [tie cost and risk of !he depositor. 

(3) Thc prouccds of a aaIc held undcr sub-seclion (21, shall be in:idc 
over by rhc warchouseman ro the depositor afrer deducring ~hercrrurn all 
arnounrs duc 10 llle warchousc~nan on account of chargcs fort hc sloring of 
thc goods and 111e cos~s of die salc. 

13. ( I )  Furrhc purposeofsub-section (1)  ofseclion 12, lossofweighr 
01 bulk by dryage or shrinkage or gain i n  weigh1 or bulk by absorption of 
moisturc shall not hc dccmcd to amounl lodeterioration or ro show signs 
of de~crioralion, if [he loss or gain docs no1 cxcecd such l imi~s  as may be 
prescrihcd. 

(2) If t t~zrz is  any cxocss in rhe wcighl or hulk of goods srorcd in a 
liccnsed werehnusc by absorption of nloislurc or othcr causes, thc 
ivarzhouseman shall not be cnrirled ro such cxcess. 

(3) If there is any shorlage in rhc goods srorcdin a licenscd warehouse 
by dryagc or shrinkage or orher causcs bcyond the conuol OF ~ h c  
warchouscman, the warchousen~an shall no1 be rcsponsible rherefor. 

. . . -  . . 
. . . .. . . 

.. . . . .  
, . Liabili~y or . . . ..:. 

warchousc- 
riian for 
shonag~ or 
c.yccss In 
goods srurcd, 

(4) In thc cvellt of a dispule arising as LO rvliether such shonagc or 
exccss is due to dryagc or shrinkage or absorption of  moinure or is duc to 
othcr causcs beyond the conrrol of the narchouseman, Lhc matter shall be 
rcfcrrcd LO rllz Appcllatc Authorily. 

. . .. .. 
. - 

14. (1) Evcry warehouseman shall, in thc abscnce OF reasonable =livtry of . . . . . . . . ,.  . 
- ,  . . -  . . cxcuse, wirhoul unnecessary deley, delivcr thc goods dcposiled in his gods, . . 

\ Y ~ ~ ~ C I I O U S O  10 d ~ e  depositor on demand made by him i n d  on surrcndcr of 
tlic warehouse reccipt duly discharged and pay mcnl of all chmgcs due lo . . . . .  . .  

. . - . .  
ihe warehouscmun. 

(2) Subject ro any ngreeniznl bclween the wvarchouseman and Ihc 
depositor, the deposi~or may rakc dclivery of p a l  of die goods dcposi~ed 
in  n warcllousc. 

15. Goods in a licenscd warekousc shall be insurcd in h e  prescribed Insi~mocc of . . . .  . . 
. . 

- - - - . . - . .  . . . .  . 
pods in - . .  , -  

- - .  manner by (he warchousc~l~an againsl loss or damagc by fire, [hell, riot or .. . 

civil comrnolioi~ and also in  rcspcc~ of any particular class of goods or in  
respect or n warchousc situarcd in any parricular class of localilies. any 
ollicr cvcnl as may bc prescribcd for such class of goods or such class of 
localiiics: 

Provided that a deposilor may a1 his own cost insurc his goods against 
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16. Save xi provided i n  sub-sccuon (2) ofsccuon lO,nowarchouseman, 
in thc conduct or his business, shall refuse lo accepl Ior deposit in his 
warehouse, goods tendcred by any person whcn there is accommoda~ion 
in his warchousc for storing such goods. 

17. A warehouscman shall mainlain such accounts, books ant1 rccords 
and in such form and manner as may bc prcscribed. 

CHAPTER IV.  

h p c c t i o n  and Grading of Goods. 

18. A Warcl~ouse Aulhority may, at any limc during busincss Iiours, 
inspecr or examinc or cause to bc inspected or cxamined. by any officer 
authnrised by i ~ ,  any licenscd warehouse. jls mochioery and cquipmenr. 
goods Jeposi~cd h r c i n ,  or he accounts, books or records rcrerred to in 
seclian 17, for thcpurposeofsatisTying itselfrhat the provisions of this Act 
and thc rules mnde thereunder arc bcing cumplicd with. 

19. ( 1 )  Thc Prcscri bed Aufiority may, on application made in the 
prescribcd manner and o n  payment oithc prescribed Tce, issue liccnscs to 
pcrjons possessing the prescribcd qualificaliom, enlitIing hen1 lo acl on 
the requisition of a dcposi~or or a wxchouseman u weighers, mcmurers. 
samplers and graders of any goods deposired or lo bc deposilcd in a 
licensed warehouse, and lo issue cerlificalcs as lo h e  wcight, bulk, quality 
or gradc of the goods which they havc examined. 

(2) Whcn any cerdlicatc is so issucd on the requisition of a depositor 
or a warehouscrnan, i t  shall be binding on the dcpositor and lhc 
warehouseman as lo [he wcight. bulk, quality or gradc OF the goods so 
ccr~ificd: 

Providcd t h a ~  if any dispulc arises be~wccn the deposiror and the 
pcrson issuing ihe cerliLco\e or thc warehouseman and such pcrson or 
bctwccn LWO or morc such pcrsons as to [he wcight, bulk, qualily or gradc 
of goods, the matwr shall be referrcd rordecision Lo such aulhority as may 
be prcscribed for this purpose. 

20. (1) Every liccnsc granted to a pcrson enlitling him to act as a 
weighcr. mcaurer, sampler and gndcr under section 19 shall: bc valid for 
[he prcscribcd period and may, on applicarion and on payrncnt of the 
prescribed k c ,  be renewcd from time to rimc For the prcscribed period by 
thc Prescribed Authority. 

(2) The Picscribd Aulhoriry may, if  thcrc are sufficicn~ grounds, 
canccl any such Ijccnsc, after communicating 10 lhc licenscz ~ h c  grounds 
on which it is proposcd ro take action and giving him a reasonable 

. " .  I 
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( 3 )  Thc Prescribcll Authority may, pending proceeding Tor cancellation 
of any such licensc, suspend the liccnse. 

21. Evcry warehouscrnan shall providc facili~ies ior wcighing, 
mcasuring, sampling and garding any goods dcposiled in his warehousc. 
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CHAPTER V 

Warchause Receipts. 

22. For rhc goodsdeposircd in a licenscd warehousc by each dcpositor, 
thc waregl~nuscman shall issuc a receipt in the prescribed form conraining 
particulars rclating to ~ h c  goods. 

23. A warehouse rcceipt shall, unlcss it  is othcrwise spccificd thereon, 
be LransTcrable by endorsement and delivery and sball enrirle any IawluI 
holder thcrcof to recci vc the goods specibed in i~ as if hc wcre [he original 
deposilor. 

24. I1 a warehousc rcceipl is lost, destroyed, loin or dcfaced, thc 
warehouscman shall, on application by the dcpositor and on paymen1 by 
him or~he prescribed fcc, issuca duplicarc warehousercccipt in accc~rdance 
with sucll rulcs as may be prcscribed. 

CHAPTER V l  

Miscellaneous. 

25. ( 1)  The Sracc Governmrnl shall appoinl an aulhorily (elsewhere 
i n  lhis Act rcrcrrcd lo a rhc Appellalc Authority) for hearing and 
deciding- 

(i) appeals against any order refusing 10 grant or rcfusing 10 

renew a license 10 a warehouscman; 
( i i )  appeals againsl any ordcr cancelling [he licensc of a 

warehouseman; 
(iii) any referencc under sub-scction (4) or scction 13; 
(iv) appeals against any dccision of an  authori~y refcrrcd lo i n  rhc 

proviso lo su b-sec~ion (2) of scciion 19. 
(2) The dccision of !he Appellate Authority shall bc final. 
(3) Thc procedure lo he foIlowed in such appeals or rcferencc. the fee 

and thc pcriod or  li~nitation therefor, shall be such as may bc prcscribed. 

26. Thc Slam Governmen[, if i! thin ks fit to do so in rile public intcrcsr, 
may, by notification in the OflFcciul Gazet~e, make any alrerations in t hc 
Scl~edul: by making any modifications thcrein, or addi lions 111ereta or 

Facilirics 10 
be givcn Cur 
wcighing 
goods, clc. 

Wmhouse 
rcceipls lo bc 
rmsfcrable 
by 
cndarsc~ncnr 
and dcliwry. 

Puwcr ro 
al~rr 
Sckdulc. 
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(Cl~rrpter V1.-Miscclla~ieo~r.~.-Secriolrs 27-33.) 
, ,  , . . 
. . . . .  . .  . . . . . . . . 

27. When a liccnsc undcr Chapter 11 or Chapter IV expircs or when [he 
renewal or such liceuse is refuscd nl when such Iiccnsc is cancelled, rhc 
licensec shall forthwith return thc liccnsc to the Waithouse Aulhority or 
the Prcscribed Aurhorily, as the case may bc. 

28. Wllerc a liccnsc under Chap~er I1 or Chapter IV is los~, dcsrraycd, 
torn ordefaced, (he Warchousc Aulhori~y or the Prcscribed Authority, as 
thc oilsc may be, shall. on ;~pplicarion made in h i s  behalf and on pilymcnr 
of (he prescribed kc. issue a duplicate license in the prcscribed mnnncr. 

29. Whcrc any license undcr Chapter11 orchnprcr 1V is canccllcd, the 
liccnscc sh;ill n<#i be cnlitlcd 10 any  conlpensation therefor, nor shall he bc 
erltirlcd 10 ~ h c  refund of any fce paid by l l i~n rut rhe license. 

30. No~rvithsranding nnything con~aincd clsewhere in  his Acl, a co- 
opcro~ivc society shall bc allowed such prinrilies for sloring their goodsas 
nlny bc prcscribed. 

31. The Statc Govcrnmenl may, by notification in  thc UJicinl Gnzrrrc. 
for rcasons 10 bc rccnrded. exempl any class of \r,archousemen lrom all or 
any of ~ h c  provisions of [his Acl. 

32. ( 1 )  Any person wh- 
(a) acts or holds himself out as n warehouseman without having 

a valid liccnsc under this Act. or 
(b) acts or holds himsclr o u ~  as a person cnri~led lo act as a 

wcighcr, measurer, samplcrand gradcr under sub-secrion ( 1 ) 
orsection 19 withou~ having a valid license undcr [his Act, or 

(c) knowingly conrravcncs any provisions of [his Acl or any 
rules made rl~crcunder, 

shall be punishable wirh imprisonmenrfor a tcrm which may cxlend to one 
ycnr or with fine which may ex~cnil to one thousand rupecs or with botll. 

(2) Wncrc a person cornmitring an oKcnce under sub-seclion (1) is n 
conlpany or an associntion or a body or persons, whcthcr incorporaled or 
nol, any pcrson. by whatcvcr name callcd, managing the affairs of such 
company, associi~~ion or body, shall also be dccmcd lo bz guilly of such 
offcnce. 

33. No suil or legal proceeding shall Iic against rhe Slale Govcrnmen~ 
and 110 suir, prosecu Lion or legal proceeding shall lic ngainsr any pcrson for 
anything in guud hirh donc or intcnded ID be donc under this Acl or [he 
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. 34. ( L I The SMLL' Gavernnlent !nay make rules far carrying o u ~  the Rules. 

purposes of [his Acl. 

(2) In parliculnr and wi~l~oul  prejudice ro the gcncraliry of the 
foregoing powcrs, such rules may provide For all or any or [he following 
marrers, nainel y:- 

(a) any matrcr which is rcquired lo bc ormay be prescribed undcr 
 his Acl; 

(b) thc pubticalion, from rimc ro rime, ol+consolidared lists or 
. warehouscmcn and licensed warchouscs and supplcmcnts 10 

such lisrs; 
{c) [he refund or any Cces or par1 or ~ h c  rces paid when any 

applicarion for a license or rcncwal of a licensc undcr 
Chaptcr Il or Chapter I V  is rcfuscd; 

(d) [he publicmion, from timc LO timc, of consoIidarcd lists of 
persons cntirlcd to act as wcighcrs, measurers, samplcrs and 
graders and supplements to such lists; 

(c) Ihe disinfection of  licensed warchouscs and of goods slore 
therein and thc prcvention o f  danagc lo goods by rodcnrs, 
p e s u  and noxious insecrs. 

(3) All rules made under this Act shall be subjccr ro the condition of 
previous publication in rhc OJJicial Garetrc. 

THE SCHEDULE. 

Ccrcals. 

1 .  Paddy and j ~ s  products. 
2. Ricc and i ~ s  producls. 
3. Whcat and wheat produc~s. 
4. Maize and its products. 
5 .  Barlcy and i ~ s  producl. 
6. Jcwer. 
7. Bajru. 

Pulses (Wholc and Split). 

8. Gram and its produc~s. 
'3. Mung. 

10. Masur. 
1 1 .  Urid. 
12. Marar. 
13. Rahar. 
14. Khcsari. 

... , c P I . - - . .  m --I.  ..: .I.\ 
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Spices. 

16. Turnleric. 
17. Clovcs. 
18. Myrobalan. 
19. Cardamom. 
20. Bc~cInur. 
2 I .  Chillies. 
22. Black pepper. 
23. While pepper. 
24. Aniseed (Mouri). 
25. Corriander (Dhiini~). 
26. Cumin seed (Zeera). 
27. Black cumin (Kalazccra). 
28. Methi sccd. 
29. Onion. 
30. Garlic. 
31. Ginger. 
32. Kalha. 
33. Cinan~on. 
34. Ajwan. 

Oil Seeds and Vegetable Oils. 

35. Linseed and ib oil. 

36. Rape, Muslard jnd Toria and thcir oil. 

37. Mohua and irs-oil. 

38. Groundnut and iu oil. 

39. Castor and i ~ s  oil. 

40. Ti1 and its oil. 

41. Copraand itsoil. 

42. Oilcakes. 

Tobacco. 

43. Unrnanufx~ured Tobacco. 

44. Bidi Tobacco. 
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Fibres. 
45. Raw Jute. 
46. Mcs~a.  
47. Raw CotLon (Ginned and unginncd). 
43. Kapok. 
49. Raw Wool. 
50. Ramie and Sisal and Aloe. 
51. Pig Bristle. 
52. Horsc Mane and Tail. 
53. Sunn hcmp. 

Fruits and Vegetables. 

54. Coconut (dry). 
55. Almond. 
56. Raisins. 
57. Walnur. 
58. Cashew. 
59. Apricol. 
60. Dares (dry). 
61. Pesla. 
62. P o i a ~ o .  

63. Srick Lac. 
64. Seed Lac. 
65. Conccnlrated Catlie Foddcr. 
66. Manurcs. 
67. FertiIizcrs. 
68. Agricullural implemenrs. 






